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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

OA No.3028/2003

New Deihi, this the 8% day of March, 2004

Hon’hle Shri Justice V
Hoon’blie Shri S.K.

. Aggarwal, Chairman
Naik, Member(A)

Dr. V.T.Prabharakan

Principal Scientist & Acting Head

(Biochemetrics), Indian Agriculturai

Statistics Research Institute

New Delihi ‘e Appiicant
{In person)

versus

Union of India, through

1. Secretary

eptt, of Agricuturai Résearrh & Education
rishi Bhavan, New Deihi

2., Secretary

Indian Council of Agricuitural Research
Krishi Bhavan, New Deihi

V‘CHA

- 3., President

indian Councii of Agrlruiturai Research
Krishi Bhavan, WPW Delhi
4, Chairman
Agricultural Scientists Recruitment Board
Krishi Anusandhan BhAwan-I
Pusa, New Delhi
Dr. §.D. Sharma ,
Director, IASRI, Pusa, New Delhi .+ Respondents

o
-

{Shri Satish Kumar, Advocate)
JORDER

Shri S.K. Naik -

The Agricuitural Scientists Recruitment Board {(ASRR)

vide their letter dated 14,6.2003 advertised the post of

Director, Indian Agricultural Statisticail Research
Institute (IASRI), New Deihi,. The ciosing date of
receipt of applicétions was stated as 30,.7.2003. The

'appiicant Dr. Prabhakaran,; who is working as Principal

Scientist and acting Head of the Tivision of Biometrics
of TASRI applied for the said post; His application was
forwarded by the Institute vide 1its letfer dated
29.7.2003 to the Secretary, ASRB, It was indicated

therein that no vigiiance case was vpending or being
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+ PPN 3 + [a) femm s K Lomem o~ 4
contemplated againet DOr. Prabhagkaran in so far as  the
Timod =+ & - —~ - A £ Flman Loy ~ VTaAadd
Institute was concernsd. A COpY GF L€ 7orwarging igdier

Krighi Bhavan, New Delhi reguesting therein to confirm
whether any mgjor or minor penalty has been imposed on
Dr Prabhakaran during the last 10 ysars. It was also

stated that the information thereof may be communicated

3

2. The app}icant vide letter dated €.11.2003 from‘ ASRE

was invited to attend the interview on 18.12.2003. He

was, however, directed to bring among other things,

vigilance <clearance certificate indicating details of

minor/major penalties, if any, during the last 10 years.

Director General, ICAR and President, ICAR te issus
vigilance clearance in his favour. When the respbndents
did not respond to his,%equests and since the date of
interview was at hand, he filed the present OA on i2th

003 1in which he seeks a direction toc the

>

December,
respondentes to issue vigﬁlahée c1ea%ance. then the
matter came up for cowsidé%at%on before this Tribunal on
12.2003, the Tribunal direcﬁed the respohdents to
provisionally interview the applicant since .the
applicant’s earlier vigilance clearance had, beén

forwarded by his Institute to ths ASRB, Respondents
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b, We have carefuily considere
and the argumenis advanced by the applicant and counsel

for the respondents. While there is no doubt that the

Institute of which the appiicant himself was the acting

Head has forwarded the application to the ASRB stating
therein that 1in so far as the institute was <concerned
there is no vigilance case either pending or contempiated
against him, the-fact remains that as per Rulieg it is the
ICAR,who is the empioyer of the appiicant
issue such vigilance clearance, We aiso find that there

ha: en  some  paiicy decision by the Government to
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and a consciousg
date of interview and the entire exercise of processing

by the Board wilil have to be undertaken ab initie. Thus,

'3"

the situation has now totally changed. 1In the meanwhile,

charge-memo for major penaity has also been served on the
appliicant. When a charge-sheet has been served; no

direction can be given to issue vigilance cliearance to
the appliicant. Eariier, an order was passed directing

the respondents to interview the appliicant on provisional

-hasis because the facts thewm were totaily difterent. In
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{S.K~=Naik) {V.S. A€garwal)

Member(A) Chairman
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